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29 11 2002 -+ Heard counsel for the parties.
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' 1n separate shcets. ’ '
‘The application is disposed of in
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Sri Niranjan Malakar
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. APPLICANT(g)

~ sri B. Malaskar . AUVOCATz FOR THe ADPLICANT(S
| ~VERSUS-

Union of India & Ors. ReBPONULNT (S)
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Sri A.Deb Roy, Sr.C.G.S.C o  ADVUCATL For Tru
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TrHE HON'SBLE  MRJUSTICE D.N.CHOPWDHURY, VICE CHATIRMAN

PhE HON'BLo \
1. Whether Reporters of local papers may be allowed to sae
the judgment - ?
C 24 To be referred to the Reporter or not ?
3. Whether their Lordships wisn to sce the fair copy of the
judginent ?
4. ithether the judgment is to be circulated to the other

Benches .:

Judgment delivered by Hon'ble Vice-Chairman
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
Original Application No. 205 of 20n2,

Date of Order : This the 29th Day of November, 2702.

The Hon'ble Mr Justice D.N.Chowdhury, Vice-Chairman.

Sri Niranjan Malakar,
Casual Mazdoor,

Central Telegraph Office,
Panbazar, Guwahati. «+Applicant

By Advocate Sri B.Malakar.
- Versus -

1. Union of India,
represented by the Chief General Manager,
Telecom, Assam Circle,
S.R.Bora Lane, Ulubari,
Guwahati-7.

2. The General Manager (Telecom)
Kamrup, Ulubari,

Guwahati-7. . « .Respondents

By Advocate Sri A.Deb Roy,Sr.C.G.S.C.

ORDER

CHOWDHURY J.(V.C)

The 1issue relates to conferment of temporary

= . ot LI - . -~ B L LI

status. From the pleadings it 1is apparent that the

applicant alongwith 21 others by order dated 30.9.97 were
retrenchea ,With effect from 30.9.97. The retrenched
employees made applications before the Tribunal for
remedial measure. The employees Union alsp made similar
applications before the Tribunal. Tﬁe present applicant
was one of tﬁe party in O0.A.145/98. By order dated

20.8.98 the Tribunal ‘ordered not to disengage the

contd..?



applicants and allowed them to continue to work. Those

persons were finally re-engaged on the _strength of
communication dated 29.10.98 issued by the competent
authority. There is no dispute that the applicant was

also engaged on 18.11.98. Pursuant to the order of the

Tribunal the respondents authbrity constituted a

committee to écrutinise the cases in éonsultation with
the records.

2. In the written statement the respondents
mentioned that a verification committee verified the
matter and did not régommend engagement of the applicant
and also for grant of temporary status. As indicated

earlier the materials made available clearly disclosed

that the applicant who worked earlier was re-engaged. The

respondents.in its written statemént_however stated that
the 13 months gap from 1.10.97 to 17.11.98 was a break in’
service. Admittedly the applicants were retrenched by the
authority and the Tribunai directed no£ to disengage even
if they were disengaged finally they were engaged. in
view of the 1legal complication ,Iherefore the said
retrenchment. cannot be treated as break in service in
cdmputing the period of engagement. Even the materialé
referred by the verification committee aid not indicate
that applicants did not work during the period under
consideration. Only it was mentioned that payment
particulars were not traceable. For the default of the

authority the applicant cannot be penalised.

contd..3
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3. - Upon hearig Mr B.Malakar, learned counsel for the
applicant and Mr A.Debv Roy, 1learned Sr.C.G.S.C and
considering all the aspects of.the matter I am of the
view that ends of justice will be met if a direction is
issued ‘on the respondents to iook into matter for
consideriﬁg,the case of conferment of temporary status.
This order is passed keeping in mind the persons
similarly sitﬁated already granted‘temporaryAstatus.

The application is accordingly disposed of. There

shall, however, be no order as to costs.

( D.N.CHOWDHURY )
VICE CHATRMAN
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH : GUWAHATI,

ORIGINAL- APPLICATION No. A& /2002.

Sri Niranjan Malakar «es Applicant,

«=VSa

Union of India & Ors, «e» Respondents,

INDEX
ST No, I Particulars X Page
1, Application u/s 19 of 1l to 14
2 CAT Act, 1985,
¢ Verification 15
3. Annexure-A 16
4. Annex:re-B 17
5. annexure-C 4
6. Annexure-D I
Te Annexure-D1 3?
8. Annexure -p2 7 _
| 200 = b
9« Annexure-EY
10, Annexure-R% F series, ’&;"54
11, Annexure=-G 25—~ 26
Filed by:
Latul Dar.
(R. DaS)
ADVOCATE
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :
GUWAHATI BENCH : GUWAHATI.

Application underSection 19 of the

, Central Administmative Tribunal Act,

1985, '

Date of £iling: D) «f 2UDL__

Registration No. O AR 9\0 > [0)

" Signature.

REGISTRAR

- \



1., 'PARTICULARS OF THE APPLICANT. ’

]

1) Names Sri Niranjan Malakar.

ii) Pather's name 3 = . .
! ‘ iii) Designation and: Casual Mazdoor,
) office which Central Telegraph Office,
employed. '~ Panbazar, Guwahati,

iv) Particular for: As at (i1ii) above,
Service of
notice,

.2, PIRTICULARS OF THE RESPONDENTS:
i) Name andgor designation of the respondentssi

I. The Union of India - Represented
by the Chief General Manager,
Telecom, AsSam Circle, °

S.R.Bora ﬁane, Ulubari, Guwahati,

‘

-

II. The General Manager{Telephone),

Y
Kamrup, Guwahati, ‘

S.R.Bora Lanep Ulubari, Q\lwahati. )

. ii) Office address of the respondents 3 As above, ﬂT::
N

e

iii) Address for service of notice ¢ As above,

-

N 3. PARTICULARS OF THE ORDER AGAINST WHICH THIS
APPLICATION IS MADE:

Non-consideration of the case of the applicant

for grant of temporary status, -

contd...4/=-
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JURISDICTION OF THE TRIBUNAL:

The applicant déclares that the Subject matter
of the application is within the jurisdiction
of this. Tribunal.

LIMITATION:

The applicant further declares that the application
/ :
is within the limitation prescribed by Section 21

&5
\<}J\ \;JQ;§£ the CAT Act, 1985,

FACTS OF THE CaASE:

i) That the applicant who is an Arts Graduate

was engaged as casual mazdoor on 26,2,1992 by the
. » ‘.\ .

Chief Superintendent, Central Telegrapp Office,

- Guwahati-1, He was posted at the Te lecom Centre,

Guwahati Railway Station as Farash-cum-Waterman,

The appointment was in pursuance’of the instruc-

tion contained in CGMI'S letter No.RRFC-18/RE
dated 23,12,92.

ii) That the applicant was iegularly perfor-
ming his duties since the date of engagement
énd wasS regularly receiving his salaries as such
casual mazdoor. It wasS on 36.9.97'when an oréer
terminating the engagement ofv22 mazdoors was
issued. The order issued vide Memo No.STA-S1/CL/
96-97/18 dated 30,9,97 reads as f ollows i

Contd. TN ) 5/"‘

N Matavos



5.

In pursuance of the Vigilance Officer,

- 0/0 the CGMT, Assam Circle, Guwahati,

letter No.VIG/Assam/30(0)/10 dated 10,9.97

1

and the GM, Telecom, Kamrup Telecom District,

Guwahati letter No.,G@M/Kamrup/CON/96-97 dated

11,9,97, the following casual labourers working

in CTO/TOS and T/CS of Telegraph activity area

under GMT/Guwéhati are hereby retrenched with

/

effect from the afternéon of 30,9,97:

1, Srd Phaniram Deka

2, Sri Champsk Talukdar.
3. Sri Sachin Das,

4, Sri Kulen Das,

5. Sri Subhash Barman.
6. Sri Niranjan Malakar,.
7. Sri Sarjo Basfor,

8« Sri Shantu Chakraborty.
9., Sri KameSwar Kardong.
10ceecseence
1lieeeseoce
12.cecececce

-

13. ® 00000 000
14, Miss Kiran Kalita.
15.‘ ® 0o 6000 0O

160 ecscsccocee

.17. ® 0000 0BOe

21. o9 000000

22, Madan Chand:a Boro.

’ contd. 'Y ) .6/-



A copy of the order is annexed hereto

and marked as Annéxure-A.
iid) That after getting the retrenchment
order one of the retre;ched mazdoor Miss Kiran Kalita
filed an application u/s 19 of the CAT Act, 1985 which
was registered and numbered as OA 230/97, In this
application a stay order was passed on 3;10.97 by the
Hon'ble Tribunal directing the respondents ﬁot to o
remove the applicant pursuant to the order dated
30.9.97 until further orders already not given effect. to.

A copy of the ofder is annexed hereto

and marked as Annexure-B,

iv) - That the order of the Tribunal although

/

was not given effect to by the respondent asuthority ;

maintaining that the termination order was already

given effect to, but in case of other 21 persons no ,}
action was taken and they contimued to work and the
present applicant was one of them, _ “
v) ' That in August, 1998 the other 21 persons

were verbally threatened with retrenchment when 12 of
them filed an application u/s 19 ;f the CAT Act, 1985
before fhis Tribunal which was registered and num-
bered as 0A 112/98. In this application stay order

was passed on 29,.5.98 not to oust the applicants

POy .

Contd. o e 7/-
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7.

therein. This time alSo the respondent authority
did not issue formal order. of retrenchment and

the applicants continued to worke

-~

vi) .That again in August, 1998, 12 applicants
moved the Hon'ble Tribunal filing another application
which waS registered and number8d OA 145/98. In this
application, stay order Was passed on 20,8.98 directing
the respondent authority no£ to disengage the appli-
cants and allow them to continue their works. Since

then the applicants continued in their reSpective

engagement,
. A copy of the Stay order is annexed
hereto and marked as Annexure-C,
vii) That the stay order having been passed

on 29.5.98 in 0A"112/98 the applicants were not
allowed to resume their dutiés and when they moved
again in OA 145/98 and stay order being passed on
20.8.98, the order passed by the Tribumal waé not
implemented by the respondent aﬁthorities. This 0a
145/98 was finally disposed of on 31.8.99 and in the
final order it was difected tha£ the applicants will
£111 individual representatioh Stating their cases and
the respondent authorities shall scrutinise and examine

their applications in consultation with records and

contde.e.8/=
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‘Be

pass reasoned orders, It was further directed thmt

Ay

until then the stay orders granted Shall continue,

viii) That the applicants in the meantime were
allowed to resume their works on 18.11,98 on the basis
of legal opinion received from the legal advisor, DOT
under Memo No.1130/L2/98 dated 9.,10,98, The letter
of the re-engagement was issued by the Divisional
Engineer/CT0/Guwahati vide No.STA-S1/CL/98-99/LOOSE/
05 dated 18,11,98. o
ﬁoﬁies of the implementation letter,

the legal opinion and the reengagement
letter are annexed hereto and marked

as Annexure-D, Dl and D2 respectively.

iz) That again on 29,6.,2001 an order was
passed by the resQondent authority holding that the
applicants did not fulfil the requisite criterion

for confirment of temporary status and as Such they
Qére not eligible for the same .and accordingly éhey
were disengaged from their respective engagements

with effect from 31.7.2001, This order dated 29.6,2001
waS again impugned in OA No.273/2001 wherein the .
Hon'ble Tribunal was pleased to pass an interim order
on 25,7.2001 suspending the operation of the order
dated 29,6,2001,

contd,..9/=
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x) ' " Phat in this 0Oa 273/2001,_the respondent

—

authority filed written statement wherein it was contended

that the applicants were reengaged on 18,11,98 after a

break of about 13 months pursuant to the order dated

29.5,98 passed in OA 112/98. This break period of 13 months

could not be condoned as the power of condonation of such
break in service was restricted to 12 months as per
circular No,269-3/92-3TM dated 21,10,92 issued by the

Telecom Directorate,

x1) 7 rhat thisvofiginal application No.273/2001
was_fi;ally heard and allowed vide order dated 7,3,2002
holding inter alia that since the agpplicants were working
under the réSpondents, their éases be cdnSidered,Sympa-
theticalyy for grant of temporary status. It is stated
herein this connection that it was not the case of the
respondents that the applicants did not complete 240 days
during their working pefiodS.
‘A copy of the order is annexad hereto
and mark&d as aAnnexure-E, ) .
xii) That the applicants despite the so-called

break period was working under DE/CTO/Guwahati as unders

R

September, 1997 ~ 22 days )

. October, 1997 - 26 days -
December, 1997 T - 26 days . |
January, 1998 - 22 days.

contdeee,10/=~
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; March, 1998 . - 20 days.

| april, 1998 ‘ - 20 dayse

” May, 1998 - 22 days,

June, 1998 - 25 days. >

Copies of engagement certificates are
.annexed‘gereto and marked as Annexure-F Series,
, \
xiii) That from the above it is evident that
_ the bresk of 13 months which the respondent authority
has shown is not true at least in the case of the
: applicant, As per the legal opinion{Annexure-D1), it
| can be Seen that the order of disengagement was issued
without giving 1 month notice or pay in lieu thereof.
is in violation of Sgction 25F of the Industriaf
Disputes Act, 1947, It will have to be presumed that
the applicant had completed 240 Qays in any particular
year, The applicant is working under the re5pondept

authority till today.

xiY)" ‘ That the applicant begs to state that |
in 0A 321/2000 the res ondent autbority while countering
the clai; of the aspplicant in that 0A& filed written
statement and in para-5 of the éame it was specifically
admitted that 12 casual mazdoor were in continuous
| ) engagement on the basis of the order passed by the
\ o Hon'ble Tribunal. Now, thereforé, the same respondent

authorities are forbidden to set up a cléim of any

break in service for grant of temporary Status. The

N -

contd. . 011/"
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. ’

. étand taken by the respondént authorities is‘wholly
| contradictory and it cannot'be a valid ground for
/ non-conferment of temporary status to the-applicant.
In fact, the applicant is eligible for his absorption
aS regular mazdoor in view of his long standing working

-

experience under the respondents, Rkexspm

The applicant craves indulgence of this
an‘ble Tribunal to place the written
Statement filed by the respondent
authority in 0A 321/2000 at the time

of hearing,

xv) | That the applicant begs to state that vide

letter No,STA-51/CC/96-97/04 dated 30,10,96 forwarded
a list of 22 casual babourers engaged in Telegraph N
activity area to the TEM/GuWahat{(Now. @/Kamrup). In
this letter, it was specifically stated that casual
labourers under serial No.l to 6 of Annexure-1 have
been'engaged to meet up the acute shortage of Group-D
Staff in CTO/T0 and TCs with effect from prior to

| January, 1993, Now, their engagement have'been confinned
with effect from 1.1.93 as per instruction contained
-vide CGMT/Guwa letter No,PRFC-18/RE dated 28,12,93

and numbet TTUI-1/3/95-96 dated 18.4.95.

N

Copy of the said 1letter together with
the list is enclosed hereto and marked
aS Annexure-F and F1 respectively.

COntd. ) 12/-

N Makaray
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- xvi) That the applicanf e gs to Stape'that his
engagement as a casual mazdoor ﬁaving been confirmed
with effect from 1,1.93 and he héviﬁg been in conti-

_nuous engagement since then therr can be no reason
whatserer to deny him the conferment of temporary
Stafus. It is stated here that persons similarly situa-
ted have by now attained the status of regular mazaoorS.
xvii) .~ That the appliCant asserts that there is no .
breaﬁ of 13.months in the engagement of ‘the applicant.

 Even asSuming any artificial break is there that is

within the permissible limit of the respondent authority *

‘tOocondqne'for gﬁanting TSM S}atus to the gpplicant,

7. * LEGAL GROUNDS:

“i) As per Annexure-F the engagement of the -
) . b _ haiag
applicant 'was confirmed prior to 1.1,93 as casual

mazdoor. Now, there is no point in @@ ordering his
retrenchment .and not granting temporary status,

11')‘ Stay order not: to dis—engage i:he applicant ‘
was passed on 29.5.98 and on the basis of that stay
order the respondent .authority cannot take the plea

that his'disengégement was given effect to on\the'face

_of repeated stay order in OA 145/98 and in 0A 273/2001

and more particularly in view of the specific admission

L4

Contd... .ia/-
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13.

in 0A 323/200 that the applicant and others were

in continuous engagement after 30.9,.97.

8.

9.

10.

11,

.

RELIEF SQUGHT:

Under the circumstances the gpplicant prays:

i) That he shall be given temporarys tatus
in view of his fulfilling the eligibility cri-

teria; and

ii) His engagement having been confirmed with
effect from 1,1.93 his digengagement was
illegal and after grant of tempcrary sStatus

* the applicant be absorbed as. a regular mazdoof

Ny

along with the similarly situated persons with

all service benefit, p

INTERIM RELIEF: S ' ’

NIL

REMEDIES EXHAUSTED:

The spplicant declares that he has availed the
remedies available,

-

SUBJECT MATTER NOT PENDING BEFORE ANY OTHER COURT:

That the subject matter regarding which this

application has been made is not pending before

contd, ., 14/~
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any Court or any other authority.

12, PARTICULARS OF THE IPO:

i) Number of IPO Ty C}dr Sﬁ‘?@?'{ ,

ii1) Name of issuing PO Crnwrdads

&

1i1) PO which payable (:wmvv%ixﬁtz

13, DETAILED OF INDEX:

An index in duplibate consisting of details

h of documents to be relied ﬁ’pon is enclosed,

i

14, LIST OF ENCLOSURES:

-

i) Termination order dated 30.10.97;
ii) Stay order passed in OA 230/97;
iii) Stay order passed in OA 145/98; '
" _iv) Letter of implementation of Stay orders
. v)- Legal opi'nion:' |
.vi) Order of reengagement;
vii) Order passed by the Tribumal in 0A 273/2001;
viii) Working certificates; and :
ix) Letter issued by the CS/CTO to ‘TW/Kamrup

datedq 10,10,96,

VerificatioDeeeel5/=

I\CNMXW—;
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VERIFICATION

-

I, Sri Niranjan Malakar working as Casual
Mazdoor under CTO/Panbazar/Guwahati, the applicant above-~

named do hereby verify that the statements made in
paragraphs D212yl 526 (D1 YL X X 13X 1o XA X V1L &0 1 1012, 5k

C 3 I B R B ) LX J e L I N

are true to my knowledge and those made in paragraphs
4 %ﬁ@L.VlevﬂiaP(aXZ’.¥1%a§?’ ,being matters of reca ds
are true to my information derived therefrom which I
believe to be true and the rest are my humble Submission

before this Hon'ble Tribunal.

SIGNAT
Place’ Guwahati. . : /

Date 2 blO v

Mm«z&f
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MO G IA-51/CL/96=49"1/10

In pwrsuanece
Asoam Clrcle, Guw
10-09-97 and the G.M.Telecom, Kamru
Guwahatd lLetter HoGM/Kaneup/CoH/96-97 e,
Labours working in Cro/ros & T/Co of
/Guwahati are hereby
th effect from the after-

jfollowing Causual
Telagraph Actlivity Area undeyxy GMT
retrenched Hoorradred
noon of 30-09-97,,

Y 5ri bhanircam Deka -
1A

' . ANNEXURE — /-
Department of Teleconmunleatlons, 1
Office of the Divisional Enginecr,C.T.D.Cuwahg; .y

¢e 900

VO

Dated at Cuwahatl, the d0-02-97 i |

eowoes wi

A

—/65
(f).

of the Vigllance Offlcey, 0/0 the CGMT,
alintd letler NoJvig/Assam/30(D)/10 did.
p Télecom District,

11-9-97, thu'u”“'

v2) Champak Talukdsar :
J3) " Sachin Das ’
J4) " Kulen Das
o5) " Subhash Barman N////
JG6) " ldranjsn Malakar
7} " Sarju Basfore ,
o) " Bantu Chakraborty, : . '
w4l Faneayar Kandnng A~ o ;
10 onfabal pasfone /Z/
11) " Kiran Cht Boxo
,12) " Bljoy Boro ’
13) " Rabin Ch: Boro
c514) Mlas Kiran iKalita
15) 8xri Sanjay Saw |
16) Mfra, t, Das .
17) Sxl romani Medhi
, 18) " layan Jyoti butta
4 19) " Pankbj Bora,
L 1HJ/20) " Kusal Medhi v
JopiL21) " Khargegswar Kallta
ii722) ‘

C]u: " '
‘NﬁlﬁPﬂCh"POLOI |

{:
I by " .
P by |
| . '

- e . ————— =

i
! |
AR

P I

<o/e
( S4/TAID )
Divisional Enginecr,
C,T.0.Cuwahatl-~701001,

Copy £or.informutionE& nocossayxy action tot-

1)iThu G.M;Tclecom,wgru,‘Uluburi, Guwahati-781007 for infor-
D matlion wereto. his letter clted above.

PR3 E TSt AR IEN LR Re DVIPEATIALAS b S
Y19 V317 AL I/Cs cof T.09!& T/C3.

4) All SDEs, CTO, Guwahatd,
5) The N.Q,,Cro,Guwahatts 0
6) Uhim Clitef tanngsr, Lepvl. Cantesn, )0, Gwrhatdy,

TY dhe Chief 08 Goten, ), 000, 0ualiad £
W e
\ .\g-‘." f Y
\‘)\l)‘(j ]

B) The Chirf(hcett) ,CTO Guwahati,
( .. Nhudtﬁ)

9) ©/C
Subs-Diviatonal Englonesr(G),

CLr o Gunahatdeiang,
~ [y .
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Copy Bk e top
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Advocn to

Advocoto

' NN@& - ;;7,
I’l/

Applicont(s)

Roopo nuank(s)

+
[

for tho Applicant(s)

for tho Roespondant(s)

- .
R e

' court Ordero
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{

v

e s aim s 8P4 6 e demdmase M A SO EL P Brafes

"t

Heard Mr U,Mulukur,lﬂarnéd

counsel for the appllcant.
Appl*catton io udmittcd.'Mr
¢ A-Ko Choudhury.lcuxncd LAddl LaG Sa

C reco

»ives notice o buhqlf O£

“all the rusp0nd0nta. No forma)

noticae
List on 7.11. 97 for. written

glatengnt and iu:th(r Ozdﬁran
Mr

interim order not to'romovc Mn

Malakar aloo prays LQL bn‘

nued bo sent. o

‘
"o ‘o

the applicant fxom her Pngagcmcnt

On hearing the connnvl for tho

partics I direct thc'redpqndent5 

' not to remove the applicant .

not gifven elfoect tOZﬂ

==

pursusnt to Aammexure-D notice.
until furthex ordero}“if alrcady

e e e e AT
. PR 2l

e

S/ eVice-Qudrnen

Ole g’ r /c‘ A L)?

pr—— o —— g

2, 1ho fionoxal Mapager Guwlbuts Telephom, Knmrup,Cuunhnt$¢7o | R
lloi‘g HOX."! Lﬂ ﬁ‘J,lflUUﬂ.Ac

LY.LECISTAG e

(NS
" \
) |
i ‘ +
\ i '
i: .
i '
LI : .l)
o
R
|

g AN G e E e s
S il i e crspieiaeid



et
PRled Y

CENTRAL ANMIMISTAATINE TRISUML

GUUATIATT BLHCH 5 t1 s 13 s 1GUaMIIATE

0,0 . Ho, 145/1998

Spd Ohanicam Delka & Bre,

) Unten of lndla & Qrg,

.o

Verous
-

- ]

“PRESENTe

THE HON'QLE JUSTICE Shitl Da NJBARUAH,
THE HON'BLE SHRI GaLaSANGLYINE,

VICE~CIA
mumm(A)

Fer the Applicants ¢ fy.J.Husc2in, Aevncato.

Far theMespendenta?

N~

W

4

11:.5 f\ll, 51°

j . Lho appl fcants
- noL yet been terminated f£rom their engage- .
; ' menta they
J anyi work.

.C for the respondents also. On hearin

their work.

€, G,5,€,

Applicants.

Nmopoendenlng

IRMAN

oy

/»\NN oxure ~C

B

. ]20.8.98 Mr I.Hussaln,learned counsel appedué
) ,/// ring on behalf of the applicants prays

1)

List on 7.9.98 for order.
ya 4
/)/\ Sd/= 1 CE~CHA IRMAN

Certified to be truc Cop:
wiftg sfafalt

Ene)

r‘ g

mTWN

T L Al Y

C
7 9\ )

rat

' ‘.x‘!‘- {

% )Wf

S

oottt

5"/"' rE MBER ()

o for. aninLexim order. The grievance of
is that though they have

inave not been provi ded with
Heard Mr S.Ali,learned Sr.C.G.

the counsel for the parties wa direct
1= the respondents not to disennge the

applicants and allow them to continue

s ~— - -
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‘ﬁ"y SNTHAL ADMUNESTRATLVE PRTBUNAL,
GUWATIAT L DBENCH

Original Application No. 273 of 2001

;; ‘ Date of decision': This the 7th day of March, 2002.
v rHon'ble Mr.:.Justi ice D.N.Chowdhury, .Vice-Chairman.
- : L L .

it s Hon'ble M. K.KiSharma, Hemberi{A}: ..

Vot )

RS . t .. e ' B i !

T, : ' S o ‘. PR L BV . Sl g » ! .

A, . - . ,I S ! R P - : ! .
! : ©5ri Kameszwor Kardong (1463

o S/0 Rupeswar Kardong,

Village-8Birubari,
P.O. Gopinaoth Nagar, .
P.S. Paltanvazai, T
Guwahati-1a,

District-Kanmvup, Assam 6 9 Ors.

coenpplicants

4

By Advocate Mr. A.C.Buragohain. and Mr N. Borah.
A CONEERIOES

. 1. The Unron of India (Represented
’ by the Secretary, Department of
LelccommunLPﬁLJon). TR

The Lhuvrman—rum~udnnglng D1 cctor
Bharat Sanchar Limitoe
Sanchiar bhawan, iiew Ueinl. : '

The Chinf General Manager,
Assam Circle. Twlbenanlcntlun,
Giviahvnl 3 7,

R o ' . ' , ‘
AT AN IIQ' Corhie Ganer ol danager S
D{?ﬁ“ﬁf’mgﬁp Telecommunication, Kamcup L
O R Telecon District, Guwahati-7. Gy .
N
S e . L ]
5. Uhe Livisional Engineecr,
Central Telegraph Oflice, .
' Guwahata-l. (ool T
: . . s N . e t : . ' N ' . “‘ ..'. ,
v . ) " Respondents
Py AN ) ' T * .
b By AdVOCﬂ{t mL.'A.Deb Roy: Sr.C.G.s.c. !
. " I T N G Lo .
e : )
+ 8 L .. N M + . . " "‘ . . , . -' ,
. . 3 vy, K
: L et O R B R {ORALD

CHOWDIURY J.(V.C. )

The applicants ave ten (10) in number who ave
similavrly situated. Leave was accordingly granted upoa Chen
Lo espouse  Ltheiv causé by a single application. fne
\/\f/ ot

o ~
v



PP,

v ! - Lo . ‘ ' ‘», ‘ ,/8(3"‘
B o W

o

applicants earlicr also came before this d'ribunal  fov

L]
4

4 ) N
conlormenl of  tequpatrary  atabng in O.h, No. 11010 ol L aan

’,

L - through ‘their pnionlﬁin‘the said,O.A.'aﬁ interim order was
passed on 29.5.1998:directxng Qhe_respopdenps not Lo remove
. —— Loow
the members of.thq Union from service. Pursuant Lo Lhat
. § .
. interim order dated 29.5.1998 'the applicants .were engaged

and they .. .. continued to work till now. The said O.h. was

: fihaliyédiapéued of aloﬁg.wjth béheus?on 31.8.1939 Dby a

; cqmﬂop'ahdgm§nt and érder'in/ltﬁe Tfibﬁnal directi;g tpu

. ,"f appliéantﬁﬁtcfffile represenLatibn individuaily within a

f‘ period of one month from date of receipt of that ordesr and

ik such representations ane Lilaed, respondaents wore

directed to scrubtinize and examnine ezch case in
consultation with th? vecords. lt appears that

their cases were considered and by the impugned order dated

. 29.6.200) it was communicated that the appliconts did not

Pegmgisly the eligibilivy criteria as laid down in the Scheme

s NN : . .
/iy 5ﬁan\\ﬁ@gr-conﬁormenu of temporary status. By the said order It

" W \ j’

- { ¢ ; } A . , N 3 . ,

: f‘ w&s~ thlso informed that Cthey were disengaged as casual

PN o ‘ '

NG .. labourer with effect from 31.7.2001. By interim ordev dated
.. S ) . v " .
o s ) .

. s
L 2507.2000  the Tribunal  suspended  the operation ol Lhe

impugned order dataed 29,6.200L.. . 59 the applicants arve

v "--{-virtuaily working undoer the respondents. " '

ST L2l D thetrespondents sibmitteddts writtensstatement. in

N ' - . - PR

. S u ¢

- the ‘written statement the' Fespondents took, the plea that
X : . L | PRI NG S :

| ﬂlthéjappiicabt;.wéfg?not fg@&lafl?Lehga@ed by the D.H. and
fhey were appointea in - contravention: of the departmental

rules. It was also stated that as per order of the Tribunal

! dotod 29.5.1998 passed 1 0.A. No. 11271990 applicants were
wﬂmﬂw,pﬁre~engagcd on Jihli.ngﬁ after a break of about thirtecon

. v .
months. According Lo Uthe respondents break in service

Concd..



e v —

/-;a.'p'.).-s..'..’...v;n.:px.aﬁ.‘f,_. desin 3 Ik Vi esainibne « WP dn ey bt Al I AT

k]

exceeding Lwelve months . La not  condonable in ooany

"

| ' N } .
‘ circumstances azs per the circular No. 269-3/92-57N dated
' . !
, 21.10.1992 issued by ‘the Telegom Directorate, New Delhi.
- " ’ -~ ) . 4 -
N 3. Heard Mr. A.C.Buragohailn, Llearncd counscl for the

T

applicants and Mr. A.Deb Roy, learned 5r. C.G.S.C. for Lhe

I respondentsd A T T e,
o T :uwﬂkﬁvl'.%:_ o T :
o CoL 4L etk Te respondents though™ in-the impugned order dalted
o . « ' - . _\
29.6.2001 stated Lhat the applicants could not sabisfy Che
. . . M {
eligibility criteria as 'laid down in the Scheme but 117 wag
nowhere mentioned that the applicants did not complete 240
, days of 'service in any given ‘year. Whatever may be ULhe
. . 1
' reasons the applicants have completed 240 days of serviue
during all these years. G was alno ateted in thoe wirilten
statement that the applicants were disengaged from service
© con 30.9.1997 but they were re-engaged on 18.11.1998 in
e " yiew of the order passed by the rribunal on 29.5.1998 in
P No. *112/948. "The documents, referved Lo Annexure-n/10
\‘.*F"'."r‘. PN - ) : ' 2
/“;hf\\ s\.aoo Lo the regoxndeL also speaks that the applicanty
@ t Q\M\‘ -
ﬂ‘ rendered Ln ir service continuously. In some of Lhe.caces
é !

}\- // cPaymentss were wmade Lo the appllcaﬁ%s_ tﬁfouqh privato
R : P ,
}Hiﬁ‘- ° contractor on the strength of pay order issucd by the
\:—;-;:,,:5 ,,'«" Lo
s ACCOUHLJ.O[LlLCLq CentralvTeleohraph.Oﬁfice on the basis ot

.';':if W ,:,- .
DN H .
L Cxlof SuanlnLeno ent, Central
A " kS """""" "" T g RIS gro
.\y.( ¢ € -ty i.‘: . .
; i T ﬁoqxaph iﬁf.c\, GuwahaLl‘und in omc .cases by Lthe 3ub
’ R B I . L I . ' . i
' : .1wa'x1onul'; qxneer qnd:inﬂsome of thercases by the Junioen
2 S e [ e ; . ".' R w0 . .
‘ d@lecom 0LJ1Fﬁr Cput pay)order was passed by thc PDivisional
Y . v e - . ' ' )
Bngineer.
h. Fer all the facts and ciroumstanced gtbated abovie.
we are ol the view that the applicants axe working undaei
e the respondents and accordingly respondents are dircected to

Contd. ..

- : T -2k
D

-y
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t (v
” 2
o . D
congsider the case of the applicants sympathcetically Lo

t

grant of temporary status as per law. Before concluding Hi.

submitted that the applicant no. 8 -
R VR
LA

A.Deb Roy, SU.C.G.S5.C.
R T M Sy . .

‘ 4 '
exrpirea
,

‘Sril Sachin * Das (153) is no longer alive and he has

a : o

on 11L.4.2001L. Mr. A.C.luragohain, leesrncd coinseld tor Lhe

[
~ . v

" applicantis, submitted that his name was wrongly shown in Lhc

‘application. He did nol sign in the Vakalatnama,so-{he nawe
K /.

,0f the applicant no.8 may be deleted. S

5. The application is allowed to the extent indicatod

There shall, however be no order as to cosis.
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Departmenit of Teleoommun:loationa ’
0ffice of the Chief supcrintendent CeTeOo Guvah.t:l. ]
No. STA'51/cL/96-97/010 Dated at Guwahati, the 10.10,96,

TO, '
The Teleocom Distriot Manager,
(P & A Sections), Kamup Telecom Distriet,
Ulubari, uwahati-781007,
(For attn. of Sri M.cC. Baruah.n.m.(pu) pL,)

Subs Engegement of Casual Labour. ‘_
A Ref.s Your letter No.TIM/SSI-179£96-97/45 dtd. 25.9.96.

A list of Casual Labours engeged in the Telegraph joti-

e T T T T

‘S;'} vity area under Kemrup SSA is furnished below under enolbaed
b  amnexure-I. | '
it _In view of the adute shortage of group D steff as furnish
t}); below ,only 22 casual Laboura have been engaged to run the !

smoot h functioning of mrka of different units of Telegraph
aotiv:lty area under Kamrup SSA(CTO/A T.0. & 7 T/Cs.)

1) T/Man(O/D) & (\I/D),Gateman & RM (ENggs) eeeee. =
Xty shortage as per sanctioned strength.

11)T/Man{0/D) & (I/D)in T.0. Ulubari as Per .ece.. =
Justification but not yet sanctioned.

111)RM(TFC) as per OGMT/Guwehati letter No.TTUI- = 19 ; |
1/3,95-96 dtd. 18.4,95(Copy enclosed) far "
7 Telecom Centrelviz, pispur,Gh.Rly.Station, . :
Bar jher, &ka Kehilipara, ranbazar, & Gauhati R 1
High oourt & T.Oss viz) Maligaon, Noonmati & °

' 19 Fam

N T
.
.
ave Py

.
~ a -
~ T TN

ods
-

e D ) e

:':-"k Ulubari. { Total - h3 H~ -
g N
1, iv) antiocipated Vaoanoy after trdning & 'poating
,

5. of Group-D staff as Phone MeohaniCe c..ececeee. w  6b
All the 43 poat‘s“» ‘Group D staff are lying vacant in thig
Telegraph activity at;e. under Kamrup SSA.

In this conneotion, it may be stated that the Casual Masdodrs
under Sl. No. 1 to 6lof amnexure-I have been engaged to meet |
up the acute shortage of Gp.-D staff in CTO/TOm & T(Cs prior t
January'93, Now, their engagement have been confirm we.e.f, -
01-01-93 as per instruotions contained vide CGMT/Guwahati lett
No. RREC-10/RE dtd.i23.12.95 and No. TTUI-1/3/95-96 dtd.
1%.4.95 (copies enolosed ). -

- NERAG
AR A

t
.

%‘.’sﬁe

i g ey - ) 4'_ -

|

Gasual Masdoars under Sl. No. 7 to 22 éf Anhexure-I have :

been engaged as per instructions of (GMT/Guwahati letter oited;

atove to meet up the requiremeit of work load due to a paucity

of Gp.-D staff. I

: Apart from the abwe vacancies, another 64 posts against }

o Group-D are likely to bé vacant after ‘appointment of qualified,
C staff for phone Mechgnies. o

t

i

|

|

2

: "eertified that the minimum Casual Mazdoors engaged in
2 CTO/T0 & TCs of this .To].egraph aoctivity area under Kamrup S84 i
oy ’ essential for smooth [funoctioning of works of the units.

", Enolos 1) annexure~I. Chief Superintendent,

5;.1‘. N CeTe0. Guwghati -1.




- . \ “
v Govte of Indla, \ ~-ANNEXURE-I N ., O
Depértnent of Telecmmnications : AN VRT T
. Office of the Chief Superintendent, c‘I'O Guw chatl
‘ < Iis t of Casu2l Mazdoors/lébours engadged in Telegraph activity area of Kammp SSA. .
31. Name T the Casual Lebour COmnu-TD—ate of D8te of Engaged b lace Engaged X Remerks
l } © s { y. X birth engaggmen { &78 v }P ement. against X
; X 2 X 3, X 4 X 5 X 6 X 7 X 8 X ‘
1+ 8ri phaniram Deka 0C 24-9-67 01-01-90 Ce3.CIO,GH 1I/C,Panbazar Feragh-cum~-WMan  Enga ed ag per
2. " Champak Talukder oc 01-3-71 01-05-90 - 8o = T/ Cs Noonmati - do - 1nstruc%10ns of the
3. " Sachin Dag 8C 30-4-61 01-02-9 - do - T.0, Maligaon Night Guard CGM/ GH letter No.
4. " Kulen Das 8¢ 01-3-72 01-07-91 - do - I/C Dispur - do - RRFC-18/RE dtd.
5. " gubh&sh Barman 0C 28-2-67 11-11-91 - do - I/C Rlye. Stn. - do - 283e12.92 & No.TTUI-]_/
6 " DMNiranjan Malekar SC 01-11-71 26-02-=2 - do - E/C Rly. 3tn. Farash-cum-Whkan z/95-<96 atde
7« " gurs} Serju Basfore 8C 01-7-63 21~06-93 - do - T. O Noonmeti Safaiwvala 18/4/SBo_
8. " gantu Chakraborty 0c 01-5-73 01-11-93 -GO = T/C Kehilipara W Man-cun-Ferash - 40 -
9. " Keneswar Kardong ST 01-10-62 05-11-93 SDE(E)I/D CTO0 Guwaheti = Electricel Lebour - do -
10« " Birbal Bagfore SC 08-11-75 01-12-93  Ce8.,CTO,GH To0s Tluberi gafaiwala - 3o -
11 " Kiron Che Baro ST 29-9-73 (| -04-94 « 30 - T/C Kehilipara Night Guerd - do -
12 " BiJOy Boro ST 25«8=71 15=-07 -4 - do ~ T.O'ﬁgimvalaya Fer agh-cun-w/¥an - 30 =
136 " Rebin Ch. Boro ST 31=19-72 03~06-%H - 30 = T/ C Dispur - 8 - - 40 -
14« Int.Kiran Kelita . 0C 24-7-70 16=7-5 - do - T.0., Maligaon - do - - do =
15. Sri 3anjay Shaw 0c 10-2«78 01-03-96 - 4o - T/C GH High Court - 40 - - 40 =~
16. " Ranoni Meghi 0C 24-2-73 01-08-96 - 4 - T/ ¢ Borjhar Arr/Tere~ do - ‘- do -
17. " Nayan Jyoti Dutte 0¢c 031-01-75 13-08-96 . = @do =~ T/ C Borjher Dep/Te&r e~ dO = - do -
18+ Ms. Mugfika Sultana 0C 10-12-75 26-08-96 SDE(G),CTO  CeT.O,Cuweheati As peon of SDE(G) - do =~
19« Sri Jagat Ch. Brahne 8T 01-M«69 28-08-96 0.3.,CT/GH T.0, M2ligaon Delivery of Telegran & Tel, Blllse
20. " Mohan Kr. Brahna ST 23-9-77 03-10-96 - do - To 0» Noonmati - do - - do -
21+ " Pradip Bhuyan oc 31-12-77 07 -10-96 « 40 - TeOs Ulubari - do - - 4o -
22, " Pankej Bora oc 01-01-77 05-08-96 - do - Te 0. Assan - do - - do -
ToE o - B . sachivalaya. .
e = — e S¢/- Illegible 30/10/96
NO, STA-51/Cl/ 96-97/04 Dated at Guwahatl, the H010596 v ____ ~ "thief Superintendent ..

T e

e G T O, y-Guwehatl=y =
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IN THE CENTRAL ADMINISIRATIVE TRLBUNAL "&_ "lg
b P,
#5le waifie ARWOLUIAHATT BENCH s:  GUWAHATT , %u 3
Gerral Adminivieetive Tridegs) i 5‘ 0 %
A ! © ; ’%‘
; Z8IHAUG 207 e 0 oF 200 E‘d Bog
Y ogage e | 4 N0, 208 OF 2002 o f
Suvebst{ R+nch bjw
- , -.J Skhri Niranjan Malskar. U
-vs -
Unisnxz eof India & Ors.
- Mnd -
In the matter of 3
Written statement submitted by the
respondentse.
The respendents beg to submit written stateument 4
ags follows ::
1 That with regard to para - 6(i) the respendents beg te
state that the applicant and 21 ether person were irregularly
‘:_,____——A
engaged by Chief Supdf. CIO,Guwaheti without autherity and
I,_____-————-——-\‘

judisdiction and in defiance of the ban on engagement of casual

labourer. Ne selection procedure was adepted feor the engagenent

Such irregular engagerent dees net have force ef legal sanction
L8

and no lawful claim can accrue out ef it.

2e That with regard te pars - 6(ii) ef OA the resp@ndeﬁts
beg to state that as the unlawfgﬂ%engagement of casual
labsurers by CS,CI0 came to the netice of vigilance cell,
instructien was issued for imcediate dis-engagement of the

unjustified casual labourers. Accerdingly the CS CIO v;ge his ®-

erder dated 30.09.97 disengaged the casukl labaurers WeSoefo

an AN ef 30.09.97. The engagerent came te an end on 30;69;97.

Cﬂntd- o0 0P/2
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3 That with regard t» para - 6(iii) ef O.A., the

respondents beg te® state that the stay srder 4td.03.10.97
passed by Hensble Tribunal in OA le- 230(9%%es not apply te the

WQpresent applicant, as ke was net a party to that OA. Even

etherwise the interim erder dated 20.99.98 passed by tke Hentble

Tribunal in OA- 112/98 is that the spplicant shell net be
remeved from the service, The applicant whe was ene of tke

party in OA-112/98 was net in service after 30.09.97 and thke

retrenchment had been completed-befsre the issuance of the
interim srder.

ko That with regard te pars - 6(iv) eof the O.A., the
respondents beg te state that all the casual labourers
mentisned in tke retrenchment erder dtd.30.09.97 including

the present applicant was retrencament en tihe AN of 30.09.97

They were net on engagerent wee.f. 01.10.97.

e Thet with regard te pata - 6(v) ef O.}; the respondents

beg to state that as submitted in absve para the applicant and-

sther cagsuml labourers were retrencihed on and w.e.fe 30.09.97
and they were notW98.Since they kad been
retrenched in 97;7 there was 09 necessity far issudnce ef any Xxk
fresh retrenchment erder.

6o That with regard to para - G(vi) of O.A., the

respandents beg to state that the interim erder tix dated

20,08.98 passed in OA Ne.145/98 is nat implemented in respect

f these who were net eurrently engagement as en the date

-

oX filliing ef the OA.

contde.e /3
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7e That with regard te para - 6{(vii) ef 0.4, tke

Pespendents beg to state that as the applicant nst in

engagenent the interim order was neot implementable. At

the relevant time, the applicent was not under the lfreat of dis-

engagerent, nRather ke has béen retrenched near}y ene year

back and was #ut of jeb since tlen.

8o That with regard t® para - 6,(viii) ef OA., the
respondents beg te state that the applicant was again engaged as

casualc. labsurer en and frem 18.11.98. This is a fresh engagexans

ment and cannet be counted as @ continuatisn of earlier engage-
ment which endeéd en 30409497 .

9. That with regard to para - 6(ix) of O.A., the

respandents beg te state that the engagement ef casual

labaurer is on day te day requirement basis. The engagement .~
flews from the need of labeourer fer perfermince of unkilled
GraD1 duty which is eccassisnal and/er intermittent in nature.
When tke gspecific job fer which a casual labsurer was engaged
comes to an end there is no justificatien fer canfinued |
engagement of labourer. The applicant was sught te be dis =~

engaged weeefs 31.07.2001., liswever, in compliance 8f the

srder dated 25.07.2001 passed in the OA No.273/01, the prepesed

disengagement was kept en old and the applicant was allewed te
continue as a tempepary measure.

10.  Thaet with regard te para - 6(x) The respendents beg te
state that the tinme gap between disengagenent o1 30.09.97 and
fresk engagement on 18411.98 being 13 months, tlhe same cannst
be treated as a continusus engement for the purpose ef

counting the length of casual service. The intervening peried is

nst cendonable in any circumstancese.

contd.. B/ L
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11, That with regard to para - @(xi) ef O.h., the

respendents beg to state thatxkx the OA N®4273/2001 was
contested by filing written statement. After hearing bath

sides, the ienitble Tribunal was pleased to pass the judgerent and
erder dated 07.03.2002 directing the respindent departrent te
consider the case of the applicant sympatheticallye.

12. Taat with regerd to para =6(xii) ef O4, the respondents
that as already submitted and also adritted by the applicant,

he ®as tetrenched en 30.09.97 and engaged afresh ®an 18+.11.98»
During the intervening peried, the applicant was not engaged

fer any werk. The respondents beg to deny the averment made in B
para 6(xii) ef the OA. The copy of tie engagement certificate
subritted by tke applicant are false and fapbricated. The

such engagement certifcates can by issued oaly by the in charge
of the Telecdm Centre Gueahati Railway statien. These officen;
were worjiing in other section. The tetallty ef the certificates
submitted by the applicant are false and tapricated.

13, That with regard te para - 6(xiii) ef 04, the respondents

beg t® state that this was & gap of nearly 13 ‘monthks frem £3x

01.10.97 t® 17.11.98 during whichk peried the applicant was net ;
Pl Sl

engaged fer any werk. Ihis censtitute a bpeak. The brpeak is netXs

e == T——— - ——

candenable in any circunmstancese.

1. Tat wita regard to park v 6(xiv) ef 04, tme

respencents beg te state that the applicant was remeved fram B
casual service sn 30.09.97 and thereafter e was net engaged

fer any werk until 18.11.98. The peried frem 01.10.97 te
17.11.98 during which thke applicent remained eut ef engaerent

censtitute an uncendenable break. The present engagerent
frem 18.11.98 1s net a centinuatien of earlier engagement which-

care to® an end en 30.0G.97.

contd...F/5
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15. Teat with regard to parz - 6(x¥) of 0.h., the
respondents beg to state that the Chief Supdt.C.T.0O. has ne
asutkherity er jurisdictien te engage casual labourer. There
ig ne sanctioned post of farask Cum Weman in Telegraph office
of Telecem (entre. ALl civil pest in including Gr. +Dt pest 18
governed by statutery requirement rules. Eﬁgagement'éf casudl
lebsurer is net an appointment te any post which is geverned by

statutery requirement Rules.

16. That with regard te para - 6(xvi) of KK O4, the

respnndents beg to state that there is ne such céncept
of cenfirmatien ef casual labourer. 4 casual labsurer is XX

casual labeurer unless and until absibrbed in the departrent
after ebserving the due precess ef abskrbtion.
19. That witk regard to pard - 6(xvii) ef C.4., the
resp#ndettts beg to state that there Mds been & uncsndenable
break sf mere theh 13 menths frem 01.10.97 t® 17.11.98. 4s
a result f the break the casual service rendered up teo 30.09.9%

cannet be ceunted er the purpese elkgibility fer grant of
tenmperary skkm status.CVyL}LﬁMv{—? N comma He@’s /Lefé'rvf '@Mdaﬁwg
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I, Sari 5/\0\7‘KW ERamdra. RAD presently
werking as a @sé‘[T; Pixe afore T eom @l—y?pbe dulp autkerised and
competent to sign this verificatien, de hereby selemly affirm
and state that the staterents made in para [ % 3 sh 16 12

/s

/¢ &9 |sire true t® my knowledge and belief, these made in

para 3, [ 7 1 (% /64-»-9 1z being matter ef reserds, are true
£ A § ’ ) ’

ry inferration derived fherefeem and rest are my humble

submissien befere thkis Hsnible Tribunal, I have net suppressed

any material facts.

Ang I sign this verificatien en this 287> th day

ofj)'TM- , 2002, Wﬂ@“’
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BHARAT SANCHAR NIGAM LIMITED
LA Cavernment of india Luterprisc)
Oro tiie General Manager, Kamrup District,
Ulubari ;- Guwahati-7.

[NO:- GMT/ENG/CL- 1730072002742 Daied at Guwahati the 12-03-2002]
o ) —_—

. Sub:- Verification committee,s report

A verification committee was - constiusted to examune and scrutinise
the engagement particulars of the casual labourers in consultation with records.
The samec committee has been revived by GM/KTD/GH vide his office letter
No:- GMT/ EST-179/ TSM/ 2000- 2001/ 187 dated 4-01-2002 to examine and
scrutinise the working paticulars of the Casual Labourers claimed to have worked
urder the jurisdiction of Kamrup SSA.

The Conunittee ccnsizts of the following membzre:.

(1) Sri M.CC Pator. Divisional Engineer ( ADMIN)
(2) SriN.K. Das. Chief Accounts oficer (Finance)
(3) Sri S.C.Das ADT ( Legal), Ciicle ettice / Guwabat:,

The commijttce has  started functioning & reverified various records relating
to the nayment particilars in respect of the Applicants f OA NO: 273/2001
{Sri Kameswar Kardang & Others). The vonuritiee after careful examination of
the records found tha: . the applicants in OA Mo 273/01 had completed 240 days
or more in ary calendar year prior o August 1998 but they were not in
engagement on O1-08-1993. The findings of tie committee in respect of each

applicant of above OA are furnished in separate sheet.

Considering the sbove facts and circumstances of the case, and the guidelines of
the “ Grant of Temporary status and Regularisazion Scheme , 1989”0f the DEPTT
& other related letters issued from DOT/ND No-- 269-13/99-STN-11 dated 1-9-1999
& 269-20/2000-STN-1i dated 4-9-2000, the committee does not find any reason
lo grant them temporary status, '

.The committee, threrfore does not recommend the applicants of the above case
to grant (emporary staius '

.

] !

",'.! . ('\_C’P(’ \/‘LQ

g o ~ch:

ADT ( Legal) C.A.O. (Finanee D. E.( ADMN)
Circie Office Olo the GM ™ ¥T0GH Uso the GMT/KTD/GH

Copy to:- The GM! TelveuivKamrup Teivcom Listrict for information please.
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